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17.08.2020   The Learned Counsel for the Appellant is directed to take 

instruction regarding the member of the Shareholders of the Company. In terms 

of Provision of Section 244(1) of the Companies Act, 2013, as it appears, in the 

instant Appeal, there are six persons only having shares. 

 List the Appeal on 25th August, 2020. 

 

 
 

                                 [Justice Anant Bijay Singh]  
Member (Judicial) 

            

                    
  

      [Kanthi Narahari] 
Member (Technical) 
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